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1885.]  Ceatral Provincés Civil

ACT No. XVTI or 1885.

PASSED BY THE GOVERNOR GexeraL OF INDiA IN CouNoiw.

(Recewed the assent of the Governor General on the Ond October,

1885.)

An Act to amend the law relatmg to Civil
Courts in the Central Provinces.

“‘ HEREAS it is expedient to amend the Taw
relating to Civil Courts in the Central Provinces ;
It is hereby enacted as follows :—

Preliminary.

1. (1) This Act may be called the Central Prov-
inces Civil Courts Act, 1885.

(@) It extends to the territories for the time being
under the administration of the Chief Commissioner
of the Central Provinces ; and

(3) It shall come into-force on the. ﬁrst day of
January, 1886.

(4) Any authority conferred on the Chlef Com-
missioner or on the Judicial Commissioner by this
Act to issue orders or make rules may be exercised
at any time after the passing of this Act; but an
order or rule so issued or made shall not take effect
until the Act comes into force.

. (1) On and from the day on which this Act

comes into force the Central Provinces Courts Act,

v 1865. 1865, and Act XXVIL of 1867, so far as it relates to

the Central Provinces, shall be repealed.

- (@) Any enactment -or document referring to
either of .the enactments hereby repealed shall be
construed to refer to thls Act or to the corresponding

portion
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Courts.— Court ”éf'»"ifh‘e Judicial Commis-
sioner.—Sections 3-5.) -

portion thereof ; and all declarations made, powers
conferred, limits prescribed, directions given and
orders issued under cither of those enactments shall,
so far as may be, be deemed to have been respectively

- made, conferred, prescribed, given and issued under

this Aect.

8. In this Act, unless there is something repug-
nant in the subject or context, —

¢ Assistant Commissioner *’ includes Extra, Assist-
ant Commissioner; and

“ value,”” used with reference to a suit, means the
amount or value of the subject-matter of the
: suit. :
Classes of Courts.

4. Besides the Courts of Small Causes established
under Act XTI of 1865, and the Courts established
under any other enactment for the time being in
force, there shall be the following classes of Civil
Courts, namely :— _ o ’

(e) the Court of the Judicial Commissioner ;

(b) the Court of the Commissioner:;

(¢) the Court of the Deputy Commissioner ;

(d) the Court of the Assistant Commissioner of

' the first class ;

(e) the Court of the Assistant Commissioner of
the second class; - '

(/) the Court of the Assistant Commissioner of
- the third class; - ' . _

(9 ‘the Court of the Tahsildar of the first cflé,s_s s
(h) the Court of the Tahsildar of the second class.

- Court of the Judicial Commissioner,

5. The Judicial Commissioner shall be a»ppo'invt\e.d
by the Governor General in Council ; and his Court
shall be: deemed, for the purposes of all enactments.

' " for




(C’ouﬁs of O’ommzssmners cmd vDeputy;k_Oommz_sswu ers.
——-Otﬁm" Qourts. —;S’ectwns 6-10.)

for the time being'in force, to be the h1g’hé'st Civil
Court of appeal in the termtomes to Whlch this Aot
extends.

O'ourts of Oommzsswners and Deputy O’ommzs-
stoners. :

6. (1) The local limits of the jurisdiction of the Sourts of
Court of the Commissioner shall be those of the divi- gioners and
sion of the revenue- admlmstratlon of -which he is in Deputy Con-

charge. missioners.

S (2) The local limits of* the jurisdiction of the
Court of the Deputy Commissioner shall be those
of the district of the revenue-administration of which

“he is in charge.

7. Except.as otherwise provided by any enactment Ql‘ﬁgi}qal,
for the time being in force, the Court of the Commis- Lt Gourts of
sioner and the Court of the Deputy Commissioner Commis-
shall be competent to try original civil suits without gorers and

. i Deputy Com- -
limit as refrards the value. missioners
: in suits.
8. Except as otherwise prov1ded by any enactment Court of De-
for the time being in force, the Deputy Commissioner P°%. Com.
missionel to
shall be deemed to be the District Judge of the dis- be principal
trict, and his Court to be the District Court or prin. Civil Court

f original
cipal Civil Court of orlgma,l jurisdiction in the dis- j’ur‘;;g;’gﬁm_
trict.

Other C;ourts'.

9, The Chief Commissioner may, by order in Chief Com-

: " - missioner
writing, declare, as regards any Assistant Commis. may declare

sioner, that his Court shall be that of an Assistant classtowhich

Commissioner of the first or of the second or of the the Cowtof
- Y - pi .~ an Assistant
third class, and, as regards any Tahsilddr, that his Commis

Court shall be that of a Tahsilddr of the first or of sioner or

Tahsilddr”
the second -class. shall belong.

10, (1) Courts of Assistant Commissioners and Pegulmax{y

. ¥ - an oca
Tahsildaxs shall -be’ competent to try ouglnal eivil [ e
guits Jurisdiction
of Courts of

LY
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suits of which the value does not exceed that speelﬁed :
against each Court in the following tab]e R

Courts. 7 o k ‘Valua'. :

Court of the Assistant Commissioner

of the first class . . . | Five thousand rupees,
Court of the Assistant Commissioner
of the second class - . . . | One thousand rupees.
Court of the Assistant Commissioner o
of the third class . . . | Five hundred rupees. -
Court of the Tahsﬂdél of the. first
class . Three hundred rupses.
Court of the Tahsﬂdél of the second
class . : One hundred rupees.

Prowded that the Chief Commissioner - may, by
order in writing, limit the classes of original civil suits
‘which the Courts of Tahsilddrs of the first or of the

- second class shall be competent to try.

(2) The local limits of the jurisdietion of the
Courts mentioned in this section shall be such as the
Chief Commissioner may, by order in writing, define.

Nedib-tahstiddrs.

11. The Chief Commissioner may, by order in writ-
ing, invest, within such local limits as he thinks fit,
any N4ib-tahsilddr with jurisdiction to try suits of the

nature cognizable in a Court of Small Causes estab-

lished under Act XI of 1865, up to such value, not
exceeding fifty rupees, as he thinks fit.

Judwwl Assistants to Commissioners, Civil Judges
and Munsifs.

12 (I) The Chief Commissioner may, by order in
writing, invest any person—

(@) with all or any of the powers of the Court of
the Commissioner under this Act ;

/

(@) with
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 (Small Cause Gowt Jumsdwnon ——S’ectwn 13.)

(6) with all or any of the powors of the Court of
the Deputy Commissioner under thls Act
or

(¢) with all or any of the powers of the Court of
a Tahsildar of the first or of the second class
under this Act;

and declare that the powers with which any person is
so invested shall be exercised within any specified
local area, and with respect to any particular class, or
particular classes, of cases, or with respect to cases
generally.

(2) Personsinvested with powersunder sub- sectlon
(1 ) shall be designated as follows :—

if invested under clause (@)—Judicial Assistant t;o
the Commissioner; °

if invested under clause (5)—OCivil Judge;
if invested under clause (¢)—Munsif.

(8) The Courts of such persons shall, for all pur-
“poses connected with the exercise of the said powers,
be deemed to be, respectively, Courts of Comm1ss1on-

ers, Courts of Deputy Commissioners and Courts of
Tahsildars.

(4) The Chief Commissioner may, by order in
writing, direct how business shall be distributed
between the Commissioner and the Judicial Assistant
- to the Commissioner, and between the Deputy Com-"
missioner and the Civil Judge.

Small Cause Court Jurisdiction.

18. The Chief Commissioner may, by order in
writing, confer, within such local limits as he thinks

Commission-
er, Civil"

J udve and
Munﬂf with |
certain
powers.

Power to con-. - .
fer Small )
Cause Court -

fit, upon any Court of an Assistant Commissioner of the jurisdiction.
- first or of the second class the jurisdiction of a Judge
-of a Court of Small Causes under Act XI of 1865 for
the trial of suits cognizable by such Courts up to such
value as he thinks fit, not exceeding, if the Court is
that of an Assistant Oommlssmner of the first class,

' . five
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(Admzmstwatwe C’ontrol —Seotwns 14- 16 )

five hundred 1‘upecs or, if the Court is that of an

‘Assistant Commissioner of the second class, one hun-

dred rupees.
Administrative Control.

14. (1) The general superintendence and control

over all other Civil Courts shall be vested in, and all
such Courts shall be subordinate to, the Court of the
Judicial Commissioner.
" (2) Subject to the general superintendence and
control of the Court of thie Judicial Commissioner, the
control of all other Civil Courts in a division shall be
vested in, and all such Courts shall be subordinate to,
the Court of the Commlqsmner

(3) Subject as aforesaid and to the control of the
Court of the Commissioner, the control of all other
Civil Courts in a district shall be vested in, and all
such Courts shall be subordinate to, the Court of the
Deputy Commissioner : :

Provided that the Chief Commissioner, by order
in writing, may direct that any Judicial Assistant to
the Commissioner or Civil Judge shall not be subject
to the control of, or qubmdmate to, the Court of the
Comumissioner or the Court of the Deputy Commis+
sioner, as the case may be, and may further direct
that such officer shall be subject to the control of,
and subordinate to, such other Court as the Cluef

Commissioner thinks fit.

15. (/) The Court of the Commissioner may exer-
eise, as regards the Courts under its control, the same
powers of WLthdrawal trial and transfer as are con-
ferred by section 25 of the Code of Civil Procedure
on a District Court. :

(2) The Court trying any suit withdrawn under

XIV of 15

this section from a Couirt of Small Causes shall, for

the purposes of the suit, be deemed to be a Oourt of
Small Causes. ‘

16. Notw1thstandmg anythmg contamed in the-
Code of Civil’ Plooedure, the- Court of the’ Commiis-

s‘oner

XTIV of 1



(Appellute ﬂwzsdwtzon.——Sectwns 1'7 18)

sioner and the Oourt of the Deputy Commlssmner

ness coo"nlzable bv it and the Courts under its control

shall be dlstrlbuted among those Courts in such

manner as it thinks fit :

Provided that no direction given under this section

shall empower any Court to exercise any powers or
deal with any business beyond the limits of its proper

; Jurlsdlcblon.

Appellate Jurisdiction.

17. (1) Appeals from decrees passed in original
civil suits by Courts subordinate to the Court of the
Deputy Commissioner shall, when such appeals are
allowed by law and the value of the suit does not
exceed one thousand rupeesy lie to that Court,

(@) Appeals from decrees passed in original civil
suits of value exceeding one thousand rupees by the
Court of an Assistant Commissioner of the first class,
or by a Civil Judge who is subordinate to the Court
of the Deputy Commissioner, and from decrees passed
in original civil suits of any value by the Court of a
Deputy Commissioner, or by a Civil Judge who isnot
subordinate to that Court, or by a Judicial Assistant
to the Commissioner who is subordinate to the Court,
of the Commissioner, shall, when such appeals are

~allowed by law, lie to the Oourt of the Commissioner.

(3) Appeals from decrees passed in original eivil

suits by the Court of the Commissioner or by a Judi-

cial Assistant to the Commissioner who is not subor-
dinate to the Court of tlife Commissioner, and-from
appellate decrees passed by Civil Courts subordinate
to the Court of the Judicial Commissioner, shall,

-may, by order in writing, direct that any civil busi-

i

when such appeah are allowed by law, lie to the'

Court of the Judicial Commlsmoner

- 18. (1) The period. of limitation for-an appeal to
the Court of the Commissioner shall be sixty days.

(@) In

Avppeals to
whom to lie.

Period of
limitation
for appeals.




(Rules —«Sectwn 19. )

»

(&) In the computation - of that perlod and in all

erned by the provisions of the Indian Limitation
Act, 1877. :

, ‘ Rules., ; _
Power to 19. (1) The Judicial Commissioner may  make

ment for the time being in force—

(a) declaring what persons shall be permitted to
practise as petition-writers in Civil Courts,

e and regulating the conduct of persons so

o practising ; :

() prescribing forms for seals to be used by those
Courts ;

() regulating the procedure in cases where any
person is entitled to inspect a-record of any
Civil Court or obtain a copy of the same,
and prescribing the fees payable by such
persons for searches and copies;

(d) conferring and imposing on the ministerial
officers of Civil Courts such powers and

mnature as he thinks fit, and regulating the
mode in which powers and duties so confer-
red and 1mposed shall be exercised and per-
formed ;

(e) prescribing forms for such books, entries, sta-
tistics and accounts as he thinks necessary
 to. be kept, made or compiled in those Courts
or submitted to any authority ;

. and the SUPGlVISlOIl of the working thereof ;
and

(g) 1'egulat1ng all quch matters as he may think

of the judicial and ministerial officers of
those Courts and maintaining proper -disci-
pline among those officers.

) A

makerules. yules consistent with this Act and any other enact-

‘duties of a non-judicial or quasi-judicial -

‘other respects the limitation of appeals shall be gov-- '

XV of 1877

o ' : ( J) providing for the inspection of those Courts,

fit, with a view to promoting the efficiency -



(;S’upplemenml Provsions. —ec 02@5‘20-213.)'

(2) A rule made under thls sectmn shall not” take

effect until it has been sanctioned by the Chief Com- - |

missioner and published in the official Gazette.

(3) Whoever breaks any rule made under clause (a)
shall be punished with: fine Wthh may extend to ﬁfty
rupees.

(4) Rules made- under clausé (g) may prowde,'

among other matters, for fines, to an amount not

exceeding one month’s salary, being imposed on -

ministerial officers for misconduct or neglect in the

performance of their duties, and for the recovery of
fines so imposed by deduction of the amount thereof
from any salary that may be or become due to the
officers fined.

Supplemental Provisions.

20. (1) The Judicial Commissioner shall keep such
registers, books and acecounts as may be necessary for
the transaction of the business of his Court, and shall
submit to the Chief Commissioner such of those regis-
ters, books and accounts, and such statements of the
work done in his Court, as may be required by the
Chief Commissioner. '

(2) The Judicial Comm1ss1oner shall also comply,
in such form and manner as-the Chief Commissioner
may deem proper, with such requisitions as may be
made by the Chief Commissioner for records of, or

Books and
accounts, and

-statements

and returns,
to be kept
and furnish-
ed- by Judi- -
cial Commis-
sioner.

papers belonging to, the Court of the Judicial Com-

missioner or any Civil Court subordinate thereto, or
for certified copies of, or extracts from, such records
or papers, or for returns, statements or reports.

21. (1) The Chief Commissioner may; by order in
writing, fix the place or places at which any Civil

' Court shall be held.

(2) The place or places so ﬁxed may be beyond
the local 11m1ts of the jurisdiction of the Court.

(3) Excep‘t

Place of -si‘t-
ting of
Courts,
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(Supplemental Promszons.—-Seotwns%Q? 24 )

(3) Exeept as may be otherwise prov1ded by any
order under this section, a Civil Court may be held at
any place within the local limits of its Jurlsdlctlon

22. The Chief Commissioner may, when he is -
empowered by this Act to confer any powers, confer
them on any person specially by name or by virtue of.' :
_his office..

23. (1) SubJect to the approval of the Chief Com-
missioner, the Judicial Commissioner shall prepare a
list of days to be observed in each year as holidays in
- his Court and the Civil Courts %ubordmate thereto.

(2) The list shall be pubhshed in the official

'Gazette.

24. (1) All cases or proceedings pendmg in the
Court of the Judicial Commissioner on the day when
this Act comes into force shall be dlhposed of as if
this Act had not been passed.

(2) All cases or proceedings pending in any Civil
Oourt. subordinate to the Court of the Judicial Com-
missioner on that day shall be disposed of as if this
Act had not been passed :

Provided that the Judicial Commissioner . may
direct that any such cases or proceedings shall be
transferred for disposal to any Court established under
this Act which would have had jurisdiction if it had
been in existence when the cases or proceedmgs were
instituted. -

(3) In the case of an appeal pending on the said
day, the following shall, for the purposes of sub-sec-
tion (2), be deemed to be the Court which would have.
had jurisdiction as aforesaid, namely :—

(@) when the value of the suit does not exceed one.
thousand rupees and the decree or order has.
been passed by a Court of a class lower than
that of the-Deputy Commissioner—the Court
of the Deputy Commissioner; ' _

(d) in




(Supplemenml Pmmswns. ,4S’ectwns 25~27 )

(b) in other cases when the decree or order has
been passed by a Court-of a class lower than

that of the Oomm1ssmner~—the Oourt of the ,

Commissioner.

25. Appeals from decrees and orders p%ssed by
Civil Courts and not appealed against before the date
on which this Act comes into force shall lie and be
disposed of as if this Act had not been passed and not
otherwise :

Provided that the Courts fo which such appeals
shall lie shall be as follows :—

, (#) when the appeal would before the said date
| . have lain to the Court of the Judicial Com-
' missioner—-that Court;

() when the appeal is from a decree or order
passed by a Court of a class lower than that
of the Deputy Commissioner in an original
civil suit of which the value doss not exceed
one thousand rupees—the Court of the De-
puty Commissioner ;

(¢) in other cases when fhe decree or order has
been passed by a Court of a class lower than

-Appeals éftér

Act comes

~ into force
‘against de-

crees and
orders passed
before,

that of the Commlssmner-the Court of the

Commissioner.

26. All powers conferred by this Act may be
exercised from time to time as occasion requires.

27. All orders required by this Act to be issued
~ by the Chief Commissioner in writing shall be pub-
" lished in the oﬂiclal Gazette.

Powers exer-
ciseable
_from time
to time.

Publication
of certain
orders.




